CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH

CP No. 272 of 2003

ME 1831/
O

Mew Delhi this the 12th day of December, 2003

Hon’ble Shri Y_.K.Majotra, Vice Chairman (A)
Hon’ble Shri Bharat Bhushan, Member (J)

1. Tara chancl,
$/0 3hri Mani Ram,
P.No_ 4387, Tractor Driver,
Equing Crmd 13 stuc.
Hissar (HMarvana )

4

8]

. Jagdish Singh,
370 Shri Muni Ram,
P*ho-4386, Tractor Driver,
Equine Breding stud.
Missar (Harwvana )

A, Jagdish Singh,
370 Shri Chuni Ra
P.MNo. 55385, Tlartmr Oriver -
Equine By cjinl stid.
Hissar (Harvana )

4. Ravinder Nath,
370 shri Dina Nath,
Tractor Driver *
Equine Breding stud.
Missar (Harvana )
Petitionsrs

>
{531
&

fAclvocate 3hri G.0.Bhandari )

VERSUS

1. 3hri ajay Prasad,
Secratary,
Ministry of Defenos,
Govi.of India, HNHew Delhi
2. 3hri B.3_ Panwar,
acdadl  Director General RY (RY 1),

Quarter Master General’s Branch
frmy He, Wes o 5, RE O Puraim,
peaw Delhi.

T, Ahri Brig. S_.K ?ar@en
3y . Record QFFf
Veterinary, ROV,
Mesrut Cantt. (U

4. Bhri Brig. N.Mohanty,
Commandant,
r“‘:._l”l]]l" r‘-l"E‘E“d"‘l'\lg Stl.ld,

V% Hissar (Harvana).
—




» ~ -~ Respondents
(By Advocate: Shri 0.3 Mahendrul

ORDER.__(ORAL.)

(Mon’ble 3h V. K. Majotra, vice Chairman a0

Vide order dated 21.10.2007 04 2696/2002 was
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te orders preferably within threes
from the date of receipt of a
fesent orcer . It
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the Bar that respondents have issued orders datecd
6,11 .2003  {Annexure R-1)  towarcs  implemsntation of

directions of this Court. It has been obssrved thersin
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dutiss  and respons

the competent authority to extend the same behe
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the present applicants as extendesd to applicants in 08

274171999, They hawve further stated that they would be
passing orders taking into TulatulN{ghw the above
chservations. Respondents ars cdirectecd to izsue
appropriate orcders as above upto 31.1.2004. The present
CP 272/200% is dispossd of. Howsver, in case the
responcdents  fall to pass the orders as  above, the

applicanfs shall have liberty to revive the same.
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-) ( ¥.K_Majotra )

( Bharat B

Member (J) Vice Chairman (A)




